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Judgement

This petition under Article 226 of the Constitution of India has been filed seeking
the following reliefs:

"AIAR e 9 uredAr € foh, arfdeererdiTor it amfdeRr Weer it STieRr ufdariRienTeRdl shieh- 1
ad 3 ot S fovar S1a fos @ arfereratior & darfaes Shtamt & foeet oft TR Y hig Trer=it 34
B4 9 Ak g I¢ qUf GREm Iutey Ixrd qUT UfddiiRientenal shHich-4 @i [AdiIa fhar sira foh
qAdIRaiTor & g fFdt off yerR & aE & PR T & Td JRABRArTr & qryg
gfqaTfRiererdt shrieh-4 W srgar 3=y fohet & ATegw G et oft yehR Y sift we ar geferr ewiika 4
R | TFARIRANTOT St ST JdTieeh Sfiad ot <1ifd & Sdld St &1 3 FgIdT St A =ATITerd
3T THgt ATfAehTeRalToT &l Gt ST <t ghuT 1"

It is submitted by the counsel for the petitioners that both the petitioners are
major and are of marriageable age. The date of birth of the petitioner No.1 as
per the school record is 10.3.2020 and the date of birth of the petitioner No.2 is
1.4.1993. Both have performed marriage in Arya Samaj Mandir and accordingly,
a certificate has also been issued which has been filed as Annexure P/1. It is
submitted that the parents of the petitioner No.1 are extending threat and they
are making complaint against the petitioners. Accordingly, in the light of the
judgment passed by the Supreme Court in the case of Lata Singh Vs. State of UP,
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reported in (2006) 5 SCC 475, their marriage live may be protected.
Heard the learned counsel for the petitioners.

The petitioners have filed a copy of the representation which was made to the
Superintendent of Police, Gwalior on 1.7.2020 and the copy of the same was also
sent to the SHO, Police Station Hazira, District Gwalior. In the said
representation, no allegation of harassment or making false complaint against
the petitioners has been made and the only request which has been made by the
petitioner No.1 is that the police before registering the offence should record her
statement. Thus it is clear that the allegation of harassment which has been
made in the writ petition is not supported by any document.

Be that as it may.

It is the case of the petitioners that they have married and they are major and
competent to take the decision of their life.

Accordingly, this petition is disposed of in the light of the prayer made by the
petitioner No.1 in her representation dated 1.7.2020, and it is directed that
subject to verification of age of the petitioner no.1, before proceeding further
against the petitioners, the police shall also record the statement of the
petitioner No.1 and if it is found that the petitioners have married in accordance
with law and they are competent to do so, then the police shall take further
action only in accordance with law.

With aforesaid observations, this petition is finally disposed of.
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